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| TEM No. 43 Court No. 8 SECTION | X
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No.9332/2001

(From the judgenent and order dated 18/12/2000 in W 5438/2000
of The HI GH COURT OF BQOVBAY)

SUKHDEO RAGHUNATH THAKRE Petitioner (s)
VERSUS

MAHATMA GANDHI VI DYA MANDI R & ORS. Respondent (s)

Date : 14/12/2001 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE M B. SHAH
HON BLE MR, JUSTI CE B. N. AGRAVWAL

For Petitioner (s) M. Shridhar Y Chitale, Adv. for
M. Copal Bal want Sathe, Adv.

For Respondent (s) Ms. Ruby Singh Ahuja, Adv.
Ms. Meghna M shra, Adv. for
Ms. Mani k Karanj awal a, Adv.
M. HN Dhabe, Adv. for
M. SV Deshpande, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER
L....... | T ...... T ...... T ...... T ...... T ...... T ... ... J

In view of the letter circulated by | earned counsel for
the petitioner this matter is adjourned for six weeks.
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(D. L. Chugh) (K. K. Chadha)
Court Master Court Master



